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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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order dated : 14.10.04 i -

Taken up oOn mention.

3y filing M.A. NO. 783/04, the |

applicant has sought permission to withdraw
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been served on Mr. R.Ce.Rath, |

already

Ld. Standing Counsel for the Railways with ‘

@bunsel Mr. Ashok Mohanty who is also

Hawing heard the counsel for
the parties and on perusal o
\ MeAs No. 783/04 permission is hereby
granted to the applicang to withdraw the

With the disposal of

0.2, No. 1462/03.

DeAe (being withdrawn)
is also st

xrder to the

rdexr T

Counsels

this

copies of

free copies of this
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Respondents «

the Lde

e also handed over to

appearing for both the parties.




